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PART IV

Acts of the Gujargt Legislature and Ordinances promulgated and
Regmlations made by the Governor.

The following Act of the-Gujarat Legislature, having been assented to by
the Governor on the 29th December 1963 is hereby published for general infor-
mation,

, B. V. PARANJAPE,
Joint Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. LVI OF 1863.

{Firat published, after having received the assent of the Governor in the .
“Qujarat Government Gazette” on the 3lat December 1963},

‘An Act, to amend the Bombay Secondary School Certificate Examination
Act, 1948, '

It is hereby enacted in the Fourteenth Year of the Republic of India as
follows:— . ) :

1. (I) This Act may be called the Bombay Secondary School Certificate ghort title
Exzamination (Qujarat Amendment) Act, 1963. :nogm ?::‘me-

(2) It shall come into force at once.

Bom. 2. In the preamble to the Bombay Secondary School Certificate Examina- Amendment

XLIX tion Act, 1948 (hereinafter referred to as “the said Act”), after the words f Pr;:mglf
19;';. “high school education stage’’ the words “and the post basic education siage” XX of 1048,

shall' be inserted. .
e - '
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Amendment 3 Tn section 2 of 'tha said Act,—
of section 2

of Bom, XL- . -
X ofioss. () in olause (h) after the the words “established by law in the State” the |

words “and includes a recogmised post basic school” shall be inserted;

.,
PN A

(#) after olause (h), the following clauses shall be inserted, namely : —

*(hh) “recoglliﬂed post basic school” means a post basic school recogni-
sed by the Director of Education, Qujarat State or an officer authorised ‘
by him in this bebalf; i

(hhh) ‘“secondary teachers” include teachers imparting instruction in '
recognised post basic schools;”. . f;

- — it

|
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated and Regulations
made by the Goveruor,

The following Act of the Gujarat Legislature.  having been assented to by
the Clovernor on the 10th April 1969 i« hereby publihed for general informa-
tion.

N. (. BUCH,
Depuiy Sseretary to the Government of Gujarat,
Legal  bepartment,

GUJARAT ACT NO. 6 OF 1969,

(Fivst  published  afler having received the assent of the Governor in the
“Qujarat  Government Gaztle” on  the T1th Aprib 1969.)

An  Act  to amend the Bombay Secondary School Certificate Bxamnination
Aet, 1943 for certain  purposes,

1t is hereby enacted in the Twentieth Year of the Republic of India as
follows :--

1. (I) 'This Act may be ealled the Bombay Sccondary School Clertificate Exa- 8hort title
mination (Extension and Amendment) Act, 1969, end com-
mencement,
(2) Tt shall come into force on such date as the State Government may,
by notification in the Officiel Gazetie, appoint.

2. In section ! of the Bombay Secondary School Certificaie Examination Amendment
Act, 1948 (hercinafter referred to as “the principal Act”),— og sﬁnction 1
[¢] DI
XLIX of
1948,

29
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(2) after sub-seetion (I), the following sub-geetion shall be inserted, ramelyi—
“(14} 1t extends to the whole of the State of Chejarat,”;
(i) in snb-section (2), clause (O) shall be deleted;

{#22} in the narginal note, for the words “Short title” the words “Short
title, extent” shall be substituted,

Amendment 3. In section 2 of the prineipal Act,—

of s;ection
gxﬁlfcz}l' (#) for clause (g), the following shall be substituted, namely :--
1g48.

“lg} “State” means the State of Gujarat;”;
{(i?) clause (7 ) shall be deleted.

Amendment 4, In section 3 of the principal Act,--

of section
;fﬁxBD;?' (f) for sub-section (7), the following shall be substituted, vamelyv :--
1848,

“(I) The State Government shall, by notification in the Official Gazette,
establish for the purposes of this Act 4 Board by the name of the Gujarat
Secondary School Certificate Iixamination Board. The Board shall consist
of & Chairman appointed by the State Government and members as specified
i snb-section {3).7;

(2) sub-section (2) shall be deleted;
(8) in sub-section (3),—

(#) the words “lor the CGujarat region” shall Le deleted;
(70) in paragraph (A),—

(2} for the words “Six ex-officio members” the words “Seven ex-officio
members” shall be snbstituted:

{h) for clause (f), the following elauses shall he substituted, namely :—

“(fy one ofticer of the Iducation Depariment not below the rank
ol Deputy Secretary designated by the Slate Gevernmet;

{g) the Ingpector Tor Drawing and Craft.”; h
(#éd) for paragraph (B), the following shall be substituted, namely :--

“(B) Seven members clected —

{«) by the Academic Councils of the Universities estublished by law
in the State and of the institutions recognised by the University Grants
Commission or declared by the Central Government as Universities in
accordance with the provisions of clause {f) of seetion 2 or of section
3, as the case may be, of the University Grants Commission Act, 1956, g1580f
and .
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{h) where there are no Avademic Councils of any of such Universilies
or institutions, by the Aecademie Councils of the Universities or mso-
tutions having such Councils and by such authorities of the Universi-
ties or lustitutions having no  Academie Conncils as may be approved
by the State Government, in such number as may be determined Ly
the Stale Government by rules made in this bolalf;

({U) in Pﬁ.ragraph (C)’__
(A) in clause {a),—

(@) for the words “‘six members” the words “ten memnbers”  shall
be substituted ;

(#) for the words “not less than three” the words ‘‘not less than
five” shall he substituted ;

(¢} for the words “Grujarat region” the word “State” shall be
substitated ;

(B) in clause (&), for the words “Gujarat region” the word “State”
shall be substituted;

{4) in sub-section {d), the Lrackets, figure and word “(2)or” shall be deleted,

3. In section 12 of the principal Act,— Amendment
. . . . . of section
(7) for the words, brackets and figures “under sub-section (3} of section 12 of Bom.

3” oceurring at two places the words, brackets and figures “under sub- ﬁf_;éx of

-gection (4) of scction 3" shall be substituted;

{it) for the words, brackets and figures “sub-section {2) of section 3”
the words, brackets and figures “sub-section (3) of seetion 37 shall be
gubskituted.

6. Inssction 15 of the principal Act, in clause (d), for the word “remu- Awendment
qeration” the words “duties, functions and remuneration” shall be substituted. fl’[ Sﬁf(‘-tﬁ‘ﬂ
b 1.
XLIX of
1948,

7. In section 23 of the principal Act, in sub-scction (7), for the words “may Amondment

‘make” the words, figures and letter “‘may, without prejudice to any other action of section
) L , : : » - 23 of Bom.
that may be taken against him under seetion 274, make” shall be subatituted. XLIX of

1443,

8. TIn section 26 of the principal Act, in sub-section (8, in clause (d), for Amendmont

the word “vemuncration” the words “duties, fanctions and remunerztion” ‘2’2 *;i'f”];;':m
-shall be substituted, XLIX of

1048,

9. After section 27 of the principal Act, the following new section shall Insertion of
be inserted, namely :— By otion

B, XLIX
of 1948.

Y2TA. (1) All particulars contained in a question paper, answer-hook, mark Penslty for
:sheet or any other prescribed document relating to the examination shall be ‘lp:‘r‘;']':ﬁ'l:;f‘
treated as confidential for such period as may be prescribed in relation to any of certain

‘particulars contained in any such document, documents,
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{2) If during the period prescribed in relation to any particulars under
sub-section (/) any person lhaving in bis possession any document containing such.
particulars or information about any such particulars—

(@) wilfully communicates any such particulars to any person other than:
a person to whom he is authorised to communieate, or

(h) uses such particulars in amanuer prejudicial to the scerecy thereof,
or

{¢) retains such document in his possession or control when he has no
right to retam it or where it s contvary to lus duty to retain 1t or wilfully
fails to comply with any direction jssued by law ful authority with regard
to the return or dln]"][):ul] of suecl (lm.mmnt, or

{d) fails or neglects to take veasonable care of, or so conduels limself as
to endanger the secrecy of, such document,

lie shall be guillty of an offence under this section.

(3} If during the period prescribed in relation to any particulars under sub-
saction (1) anv peraon voluntarily receives any information about any such parti-
calars, knowing or having reasonable gronnd to helieve, at  the time when
he veceives 16, that sueh information 1s comnnmicated In contravention of this
Act, he shall be guilty of an offence under this seetion,

(4) A person guilty of an offence under this section shail on convietion be
punishable with imprisonment for a tevm which may extend to two years or
with fine which may extend to two hundred rupecs or with both.”

Amendment 10.  In section 29 of the principal Act, for the words, brackets and Tigures “sub-

a . - L] - z = -
2"; 5‘}“‘]’30“ seation (2) of section 37 the words, brackets and figures “sub-section (3) of section
XL(I)X :fm' 37 shall he substituted. '

1448,
Retrospoctive 11, (1) The Bombay Secondary School Certificate lixamination Act, 1948 shall g
extension be and shall be deemed always to have been extended to and to have come into XLIX

and applica- . s . . .
tion of Act foree in those areas of the State of Gujarat to which 1t did not extend before

in eertuin - the commencement of the Bombay Secondary School Certificate Examination
f:‘;:j;:lﬁ {Extension and Amendment) Act, 1969 (hereinafler referred te as “the said Act”), Guj. 6
" and anything done or any action taken hefore the commencement of the said Act
by the Board or any appointment made under the principal Act and all examina- 1969
tions held, certificates granted and proceedings condueted in such areason the
assumption that the principal  Act extended to and was in force iu those areas
shall be valid and shall be deemed always to have been valid and shall not be
called in question merely on the ground that the prineipsl Act did not extend
te or was not in force in those areas at the time when any such thing was done or
action was taken.

o
1948,

(2) The Board established under sub-section (I} of scetion 3 of the principal
Act before the commencement of the Bombay Sccondary School Certificate Exami-
uation {Kxtension and Amendment) Act, 1969 shall be deemed to have been esta- Gui. 6
blished for the whole of the State and the members of the Board functioning
as sucl immediately Lefore such commencement shall, notwithstanding that the 1969
constitution of the Board has become inconsistent with the provisiofis of sub-seetion
(3) of section 3 ol the principal Act as amended by this Act, function and continue
to function as members of the Board for the whole of the State for the unexpired
portion of their term.”.
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